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NOTES OF THE REGISTRY 
	 ORDERS OF THE TRIBUNAL 

Oruer datcci 26,2.2004 

Heard Shri L.Phalq.Lsmant, the lerec1 

couisel for tiie applicant ad Shri 	ipitra 

learneu %uil.Stanciing Couxisel appearing on 

behalf of the Respondents and perused the 

materials placed on record. 

hri 3narat Sethy in this D.A. has 

prayed for direction to be issued to the 

Responceflts to declare his suspension from 

service as unjustitiea and illegal aX1 to 

treat the perioct of suspensiOni a spent on 

cuty anct to pay nim pay and allowance- - -ror 

the perioc as due äfld admissiole. 

in course of hearing it has been 

disc losea that the suspension of the applicant 

has been revoked and he has been reinstated 

in service vice oraer dated 16.11.1999, curing 

tne pendency of this case. Thus, the first 

prayer of the applicant has become infructuous. 

With regard to payment of pay and  

allowance by treating the period of suspension, 

it has been submitted by Shri Mohapatra that 

trie inquiry into the matter is already over 

and the disciplinary proceedingo is at the 

final stage and as soon as the disciplinary 

proceec-ings would be completed, the disciplinary 

authority would be in a position to pass 
the treatment of 

necessary orders aboutLthe period the applicant 

was placed under suspension. In the said 

premises, nothing servies in this D.A. for 

adjudicatiOn. We, therefore, dispooe of this 

with direction to Responctents to to 

finalize the disciplinary proceedings as 



as expeditiously as possible and also to grant him 
c&— 	 - 

other consequential service benefits. No costs. 
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